of the initial appointment as Labourer = B in the Ordina

Equipment Factory Kanpur,

2, The case of the applicants is that their names were
spopsored by the Employment Exchange for the rost of Machinis
in the Ordinance Equipment Factory, Ksnpur, They appeared at
the trade test and interview held during the year 1980 and on 'if
the basis of their selection, they were given smployment on
different dates between 19,5.,90 to 14.7.90. According to them

at the time of initial appointment, they were told that to stapt
with they would be designated as Labourer — 8 after working ﬂnrlh:
89 days, they would be adjusted as Machinist — B. On this “t\x
assurance they joined as Labourer - 4, Though they have been gpxx |
performing the duties of Machinist, The Management failed to
honour their committment, and they are kept on as Labourer-8 anlye
They made prepesentations to the management in this regard, byt

these representations were rejected,

3 The r espondents contested the case by filing a counter

at’'fidavit in which, while it is aumitted that applicants along
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with other candidates sponsorec oy Employment Exchange nppnﬁwmﬁ

Ffor the interview and trade-test, byt more of them failnd-&g'
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qualify, as they were found not suitable for the posts of 'ﬁ%;i




such candidates who accepted those hamg;_ggﬂrqgﬂgif*?
asked to report for duty. The applicsnts ja:tna&
accepting above terms and conditions and in M FRErT

were absorbed on regular basis as Labourer-8,

4, In the rejoinder it is stated that the names af Eﬁa«
applicants were sent for the post of Machinists for which

were found suitable and appointed.

De We have heard the learned counsel for the parties, e
have carefully gone through the record. The appointment order
and c nditions thereon indicate clearly that the appointment
was offered to the applicants as Labourer—8 in a Casyal
capacity for a period not exceeding 89 days, The appointment
wes liable for termination at any time during the period
without any notice. The terms further stipulate thét the
offer of appointment will stand automatically cancelled, if the
candidates do not report for duty within three days by accepting
the terms and conditions. From this it is evident fhat the
applicants were appoited only as Labourer — B and not

Machinist. In the circumstances we hold that the offes of

appointment was only on the post of Labourer—8 and the
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iﬂpliﬂﬂnta.thnrg aiﬁﬂ'ﬁﬁhﬁﬂpﬁﬂ for the foik
Mlachinist-s, oyt they were posted as

Ei;jljik | ground that the terms and conditions of appointment E}tnm1§= &ﬂﬂr
m ; | ~ indicatea tpeir appnintmant to only as Lavourer-8B and not _
;g% Y ;;+ Machinist~t, The same is the position in this case, iha | :i- i%‘”£;
: applicants whose appointments were as Labourer-u have no right |
A Vel . to the post of Machinist-Bwhich is a selection post without
l | passing of the praacri'bed Trage=test, They will acguire eligi-
| bility for ﬁrnmntim only after passing the trade~test and
@mpanelment in selection in their turn and not earlisr, The
: application is without any merit and liacle to be gismissed and
accor ly it is aismissea yith no oraer as to the costs,
' 2 . , | M
MemoerT (A) Vice Chairman,
ats July 7, 19923
(ops) ¢
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